ACT No. XT or 1877.

Passep BY THE GGOvERNOR GENERAL oF Inpra 1y Councir,

(Received the assent of the Governor General on the 31st
May 1877.)

An Act to facilitate the admission of Military Lu-
natics into Asylums.

WHEREAS it is expedient to facilitate the admis-

sion of European Military Lunatics into Asy-
lums, and to amend the law now in force with regard
to the admission thereto of Native Military Lunatics ;
It is hereby enacted as follows :—

1. This Act may be called the “ Military Lunatics
Aect, 1877:”

Preamble.

Short title.

‘It extends to the whole of British India and, $0 JLgcal extent.

far as regards subjects of Her Majesty, to the domin-
IOHS of %a’twe Princes and States in India in alliance
with Her Majesty ;

And it shall come into force on the passing thereof.

2. Act XXTof 1872 (fo facilitate the admission of

Notive Military Lunatics into Asylwms) shall be re-
pealed.

3. Whenever any European officer, Warrant-officer,

Non-commissioned officer, soldier or other person sub-
ject to the provisions of the Act for punishing Mutiny
and Desertion and for the better payment of the Army
and their quarters, for the time being in force, has been
declared a lunatic in accordance with the provisions
of the military regulations of the Presidency to which
he belongs, and has been ordered to be forwarded to.
any one of the Presidency-towns, and it appears to one
of the Surgeons General, either of the British Forces
or of the Indian Medical Service, according to the
Presideriey and the service to which the said lunatic
belongs, that it is inexpedient that he should be re-
moved to England, or that he should be detained in
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military custody until he can be conveniently sent to
England, such Surgeon General may, if he think fit
make an order under his hand for the reception of the
said lunatic into the TLunatic Asylum at Bhowanipuf
Madras or Bombay, or gtich other Lunatic Asylum as
may be duly authorized for the purpose by the Gov-
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ernor General in Council ;
and the officer in charge of such asylum shall
receive the lunatic in the asylum, and detain him
therein until he is discharged therefrom, in accordance
with the local military regulations in force for the
time being, or until the Surgeon General applies for
his transfer to the military quthorities in view to his
removal to England. - '
Report i A. Whenever any Native officer, Non-commissioned
TS icor or Officer OT soldier appears to be insane, the officer com-
soldier ap- manding the regiment or detachment to which he be-
pearing 1o be Jongg shall report the case to the general officer com-

insane. . . e s e . .
manding the division Or district or force in which such -

_ regiment or detachment is serving.
Examination 5. Such general officer shall thereupon cause the

' &Eﬁl}\;ﬁfe.by said Native to be examined by a committee composed -
of at least two medical officers, or (if this be imprac-
ticable) by a regimental committee comprising the
officer in command of the wing or squadron to which
the Native belongs, and the medical officer in charge

* of the corps or dotachment of which such wing or

squadron forms part. .
Procedure on 6. Lf the said committee or regimental committee
Native heing (as the case may be) are satisfied that the Native is
it insane, the officer commanding the division or district -
to be insane. or foree may, if he thinks fit, make an order under his -
hand for the reception of the said Native into & .~
TLunatic Asylum, and shall then send him thither
under -military escort; and the officer in charge ol -
such asylum shall receive the Native into the asylum
and detain him therein until he is discharged there-
from in accordance with the local military regulations

in force for the time being.
or in charge of
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Junatic, whether BEuropean or Native, is necessary
either on account of his recovery, or for any other
urpose, such person shall be brought before the
visitors of the asylum, and on the visitors recording
their opinion that the discharge should be made, the
general officer commanding the division, district or
force, or other officer authorized to order the admission
of military lunatics into asylums, shall forthwith di-
rect him to be discharged, and such discharge shall
take place in accordance with the local military regu-
lations in force for the time being. -

8. The Paymaster of the military circle -within
which any such asylum is situate shall pay to the
officer in charge of such asylum the expense of the
lodging, maintenance, clothing and medicine of every
lunatic, whether European or Native, received and
- detained under this Act. « ;

9. All military lunatics heretofore received into
Taunatic Asylums shall be deemed to have been so
received in accordance with law.
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